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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL

N

IN THE MATTER OF:

Dinesh Goyal & Anr. Applicant(s)

Versus

Ganesh Aggarwal & Ors. Respondent(s)

REPL AFFIDAVIT OF DISTRICT MAGISTRATE MEERUT IN
COMPLIANCE OF ORDER DATED 22.04.2025 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No 16 herein states as under

-~ MOSTRRESPECTFULLY SHOWETH:

—y
S A
' r:x(\;)(.smgh aged about 54 years, S/o Shri Parma Nand Singh

Q gyly posted as District Meerut Magistrate Uttar Pradesh, the

) ,‘7‘; \’
-w~r-depohent, do hereby solemnly state and affirm as under: -

ke

1. That I am the above-mentioned authorized officer of answering
Respondent No. 16 and is duly competent to file the present
affidavit. That the Deponent is well conversant with the facts and
the circumstance of the instant case and is competent to swear

this affidavit.

.y



239

2. That the Deponent has read and understood the contents of the

present reply affidavit. The averments made in the Original
Application, which are not specifically admitted hereunder, must

be considered to have been denied by the Deponent.

3. That the contents of the present reply affidavit have been
drafted by my counsel on my instructions and the contents of
the same are true to my knowledge and nothing material has

been concealed therefrom.

4. That the deponent is posted as District Magistrate Meerut, since
18.01.2025 and is swearing this reply affidavit in his official -

capacity.

‘;r Thqt the instant Original Application has been filed by the
7l /”" j \
-‘:,‘Q/le AR )N"
7\/ Tf

C apphcants raising a grievance about an ancient well which

&_,egls’éjd at temple named Shree Bilveshwar Nath Mahadev

»"'9.2‘30
U\‘

; . = emple which is situated at the back of Sadar Police Station,

) ',7\_\A‘_‘ e

’
N2/

"T*"
m Meerut Cantt, Uttar Pradesh. It has been further alleged that the

property where the well is situated is an ancient property and
the well is being filled up now and is being encroached upon by
some of the respondents who have been arrayed in the instant

Original Application.

6. That this Hon’ble Tribunal vide it’s order dated 22.04.2025 was

pleased to issue the following directions:-
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............. OA raises substantial issue relating to
compliance of environmental norms. 6. Issue notice on
OA and IA No. 296/2025 to the respondents for filing
their responses/replies by way of affidavit at least one
week before the next date of hearing through e-filing. If
any respondent files the reply directly without routing it
through their ad\)ocate, then that respondent must be
present virtually to assist the Tribunal. The Applicant is

directed to serve the respondents and file an affidavit of

service at least one week before the next date of

. That the present reply affidavit is being filed in respectful

compliance of the order dated 22.04.2025 passed by this

Hon’ble Tribunal.

8. That in respectful compliance of the order dated 22.04.2025
- "bass\ed by this Hon’ble Tribunal, the deponent herein vide his
, of>ﬁ‘ce order no. 482/2025 dated 27.06.2025 constituted a joint
\“‘fns;écpivgn committee comprising of seven members -Secretary

- ;va'ee‘r,ut Development Authority Meerut, Additional Municipal

Commissioner Nagar Nigam Meerut, Additional City Magistrate
Meerut, Circle Officer Cant Meerut, Regional Officer UPPCB
Meerut, Executive Engineer UP Jal Nigam (Rural) Meerut and
Superintending Archaeological Survey of India, Meerut Circle
and directed them to ascertain the factual position after heéring

both the parties and submit a report to the office of the deponent

//I/
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by 10.07.2025. A copy of office order dated 27.06.2025 is

annexed herewith and marked as Annexure R-1 .

9. That the joint committee inspected the temple on 25.07.2025
wherein it was observed that the garbage generated from the
temple premises is collected in a shed at the back of the
property. The garbage is disposed of from time to time through
the Cantonment Board. The representative Shri Harish Chandra
Joshi present at the time of inspection informed that when it
came to notice that garbage was burnt by the sanitation worker
in the past, burning of garbage was prohibited. During
inspection, some amount of solid waste containing plastic‘ and

dry flowers was found dumped at the site where temple is

10.- j:/further it is submitted that as per report, the temple

g \_..' '>~
; SH A £O0mplex is of ancient and archaeological importance and the well

is said to be located inside an open building near the main gate
of the temple complex. At pre'sent, the well has been completely
filled and leveled. The marks of the well and the bathing platform
are located inside the building. A copy of report submitted by

the joint inspection committee is annexed herewith and marked

as Annexure R-2.

11. That since the temple is a heritage property and is maintained

by the Archaeological Survey of India, therefore the deponent

e
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on the basis of the joint committee report vide his office letter
no. vide letter no. 1042 RO/PCB/2025 dated. 28.07.2025 has
written to the State Archeological Department, Lucknow with a
request for taking necessary action or direct the concerned
department regarding the maintenance of the complex (temple,
well etc.), its management and cleanliness. A copy of letter
dated 28.07.2025 is annexed herewith and marked as

Annexure R-3.

12. That it is pertinent to mention earlier also some of the
respondents who have been arrayed in the instant Original
Application had preferred a representation to the then District

Magistrate Meerut where in a request was made to look into the

-

.~ dispute of encroachment on the premises of ancient temple ,

15 & T whi,cp is the subject matter of the instant OA.

% ’_‘ St : ok
Bl ey, 13: TAat acting on the said representation the then District

N
e o g SR

£, ONTo =N
(PR g

1227 Magistrate Meerut vide his order dt 21.08.2023 directed the ACM

to look into the allegations raised by the respondents.

14. In this regard, earlier also the Additional City
Magistrate(Sadar), Meerut has also sent its investigation report
through letter n0.992/%¥®R / TiIUA-Yer /19 /6 /2023 dt. 18.
09.2023. It has been mentioned in the report that an attempt
has been made to destroy the ancient memory by getting an

ancient well situated in the temple premises closed by Smt.

'/P

t
|
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Sudha Goswami. The said report is a part of joint committee

report annexed as Annexure R-2

15. That in the interest of justice, the present reply affidavit by

the deponent may be taken on record by this Hon’ble Tribunal
in the interest of justice.

DEPONENT
Verification

application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed there
from.

On this 30 day of July, 2025

DEPONENT
ctified ﬂgdyQLSmﬁﬁp facows Mowd St

..... Q%H W
m‘r Mz&k«.ﬁf

,,, b adjdamt CB oa!t
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awn-

mefore WLF
et ¥00 o




Annexwe - R-1

OFFICE OF THE DISTRICT MAGISTRATE MEERUT.

UFd ¢R2  /H090BRI0 /2025 [Reich £/ —06—2025

BT YT

TAgERT AN eRa aiftrdso § A 0.ANo. 163/2025 (LA. No. 296/2(25)
Dinesh Goyal & Anr. Vs Ganesh Aggarwal & Ors. ® UIRd 3a¥l [RAi@-22 /04 /2025 @
ety fad &

- 5. OA raises substantial issue relating to compliance of environmental norms.

6. Issue notice on OA and IA No. 296/2025 to the respondents for filing their responses/replies

by way of affidavit at least one week before the next date ¢f hearing through e-filing. If any
respondent files the reply direcily without routing it through their advocate, then that respondent
must be present virtually to assist the Tribunal. The Applicant is direcied o serve the
respondents and file an affidavit of service at least one week before the next date of hearing,.
7. List on 01.08.2025. "

gSIE TBNOT H ATEH W Toer 41 B B s fAervay e maka Ak & ufey o
T g @R o, W WeR gt W, e P, SER weu @ Ui Rew o) S@ wari
100 NTer GRET ¥ S faRAa aia @1 R € | SASD BT SRV € i H/G B AR S I &
3R BB gfard 89 W IfIHHN BRA Y9 99 &7 § R B BT G e) W@ 8| T €
[T D A Gt &5 # FARN A BT W IARY A B, R ag ygyer gar ] |
Aot gRT WRe smaw fdia—22,/04 /2025 UG wfea, wqaierer @ gd SeEr) afads
frirT, Y0Y0 IEH B 9@ -TAGIE1-430 / 81--7f2025—1940555 Reler—23 /06 / 2025 (ST
Helt) & gurer ¥ Ao TS ¥ REREH Saf g § widl srdard) 2 BE vt o
S /afafy ifsa @ ot 8-

Afyg, RS AT wifeaRor, 430 |

Srrelt adY FBuTd, SR TR IRgEE, TR T, %o |

AT IR ARG -, TR |

afer eafara), dwe, iR

e ISR, SodougyY Friz 918, #R3 |

ARy aiffrgar, wowosTet A (ATRRA), ARG |

aefiers, anfadarciiea wd offt gfewn, ive wfvar (9868230302)

NGO s W
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246 . Annexune—R-2

wio s &Ra e # A allogo W@ar—163 /2025 e wuer wog are
gAY A (US  ored  (aNE0N0  WeE—296 /2025) §  uiRq My
fa=Tie—22 /04 /2025 & g # ayan |

o sy B8R iR, T el & AR sfowo HEAT-163 /2025 fe=yer
TS YUS QW 991 TR ararer Uus aredd i wiRe sy Retig—oo /04 /2025 &
@ 3N AR 8-

1. In this Original Application (OA), the applicant pleads that an uncient ywell existed

in a mandir named Shree Bilveshwar Nath Mahadev Mandir, which was situatod at the
back of Sadar Police Station, Meerut Cantt, Uttar.Pradesh.

2. Further plea of the applicant is that property is a heritage property and well itself
was 100 years old and a part of the heritage property.

3. The upplicant alleges that the well is being filled up, and some of the respondents
are altempting to encroach upon it.ana’ raise construction in that area. The upplicant
alleges that certain persons with criminal minds intend to make shops on the well and
sell it for commercial gain.

4. The applicant has also alleged about open burning of garbage, causing uir pollution.
In support of such a plea, Learned Counsel for the applicant hus referred 1o photograph
on page no. 103 to show that well has been filled up and also photographs on page nos.
105. 106 and 107 in suppor: of the plea of open burning of the garbage.

3. OA raises substantial issue relating to compliance of environmental 10111,

6. Issue notice on OA and IA No. 296/2025 to the respondents for filing their
responses/replies by way of affidavit at least one week before the next date of hearing
through e-filing. If any respondent files the reply directly without routing it through
their advocate, then that respondent must be present virtually to assist the Tribunal
The Applicant is directed to serve the respondents and Jile an affidavit of service ar
least one week before the next date of hearing.

7. List on 01.08.2025... "

9o ARy b B A Renfer), Wo @ eley sy e 482 /
glovomrafo / 2025 fEHim—27 /06 /2025 @ MW W Syav i) g A/ uidfy
@1 e fdur T B | (Herd—1)

&A1y draferd WR A SaeT arq N yeyv walda e v/ el gfewmor
W faie—25,/07 /2026 1 verelta fFrleror fsur g Prierr @ wim o) Rsvw
1 HETRd AR & gl g gfdard) Hea—2 A &A= el SuRerd o s

fmiad 8- @ &0U030
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Latitude: 28.989253
Longitude: 77.696542
Elevation: 228,16m

Accuracy: 1.6m.

ime: 07-25-2025 11.19
Nete: Bilveshwar Mahadev

Latitude: 28,98925
Longitude: 77.696548
Elevation: 232.26m
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“l. In this Original Application (OA), the applicant pleads that an ancient well
existed in a mandir named Shree Bilveshwar Nath Mahadev Mandir, which was
situated at the back of Sadar Police Station, Meerut Cantt, Uttar Pradesh,

2. Further plea of the applicant is that property is a heritage property and well itself
was 100 years old and a part of the heritage property.

3. The applicant alleges that the well is being filled up, and some of the respondents

are attempting to encroach upon it and raise construction in that area. The applicant
alleges that certain persons with criminal minds intend to make shops on the well and
sell it for commercial gain.

4. The applicant has also alleged about open burning of garbage, causing air

pollution. In support of such a plea, Learned Counsel for the applicant has referred to

photograph on page no. 103 to show that well ‘has been Jilled up and also

photographs on page nos. 105, 106 and 107 in support of the plea of open burning of
the garbage.

5. OA raises substantial issue relating to compliance of environmental norms.
6. Issue notice on OA and IA No. 296/2025 1o the responde
responses/replies by way of affidavit at least one week be
through e-filing. If any respondent files the reply
their advocate, then that respondent must be pre
The Applicant is directed to serve the responde
least one week before the next date of hearing.
7. List on 01.08,2025.,."
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